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$hri Benjamin Macwan, 
Railway Quarters, 
No.78/E-D, Vai. 	 : Applicant 

(Advocate: Mr.K..Jhaveri) 

V rs us 

anion of India 
Through; 

The General Manger, 
Western Railwa, 
ChurchgaLe, Bombay. 

The Divisional Railway, 
Maiager, BomDay Central, 
Bobay. 

r.Divisional Engineer(II, 
Office of Divisional Railway 
Manager, BoniDay Central 
(Western Railway), Bombay. 

(Advocate: 14r.R.1,1.Vjn) 

: Respondents. 

ORAL ORDER 

0 .A. 671/87 

Date: 19.3.1991 

Per: Hon'ble rIr. P.H.Trivedi 	 : Vice Chairman 

i-ard i4r.kc..Jhaveri and Mr.R.L.Vjn, learned advocates 

for the applicant and the respondents. In this case admittedly 

the ifluiry report has not been furnished prior to the order 

of the disciplinary authority punishing the petitioner with 

dismissal an& this case therefore is fully atLractedthe law 

as now laid down in Union of India & ors. vs. Mhpmzn Khan 

1 990(4) s.C. 456. Learned advocate has also drawn our 

attention to the decisions in pamanda' s case of three 

jiember Bench of the Tribunal and Afl. 1988 $C 1000 in 

union of India v. E.Bashyan. The impugned order therefore has 

to be euashed and set aside. The respondents will be at 

liberty to proceed against the petitioner from thk stage of 

finishing the inquiry report ana subsequent proceedings. 
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CC? L:: - 	 V in fcr thc respondents 

?t r. K.C. Zver±, 1rned advocatn for the 

.Lfoncr hes e-cm 	for tir::e. •1io'e. The case hE 

;tec3 on 19th arch, 1991 for final  
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